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[The Deputy Chairman inthe Chair]

Request for Setting up a bench of the
Madras High Court at Madurai.

SHRI S. MUTHU MANI (Tamil
Nadu): Madam. Deputy Chairman, I
thank you for giving me this opportunity
to speak. Madam, the setting up of a

Bench of the hon'ble High, Court of
Madras at Madurai  is very, very impor-
tant for the people of Madurai district

as also for the people belonging to seven
southern districts of Tamil Nadu. In the
absence of a Bench of the Madras High
Court at Madurai, the central place of
seven southern districts, the people of
Madurai and the people from these seven
districts have to travel 500 kms to 750
kms to seek justice from the High Court
at Madras. Since I am a member of the
Madurai Bar Association, I know in
depth the difficulties being faced by the
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people to get justice from such a distant
place and in this context, I raised the
matter in this august House on 10.3.1993
The Tamil Nadu Government, under
the dynamic leadership of Dr. Puratchi-
thalaivi has sanctioned RS. ten crores for
this purpose and is very keen to have
the Bench of the Madras High Court at
Madurai at  the earliest. Our hon'ble
Chief  Minister Dr. Puratecaithaloivi, has
already made the intention of the Tamil

Nadu Government clear with regard to
setting up of a Bench of the Madras
High Court at Madurai in the Tamil

Nadu Assembly. The members of the
Madurai Bar Association and other Bar
Associations of all the seven southern
districts of Tamil Nadu have been on
strike for the last three months and they
have been pressing this demand. All  the
welfare organisations functioning in
Madurai and in all the seven districts
have also joined the striking lawyers
and have also extended their full support
in this regard, A report of the three
senior judges on the above subject be
expedited to pave the way for the crea-
tion of a Bench of the Madras High
Court at Madurai and the Central Gov-
ernment Should take immediate action
in this respect before the Situation  goes
out of hand. The people of Tamil Nadu
will not tolerate the discrim mation being
meted out to them by the Central Gov-
ernment. They cannot tolerate this thing.
The Central Government honoured me
sentiments  of the people of other States
who have come up with similar demands
by setting up Benches of the High Courts
in  other States. Then why is, the State
of Tamil Nadu discriminated against? I
urge upon the Government to take steps
on a war-footing to set up the said Bench
at Madurai as demanded by the Hon'ble

Chief Minister of Tamil Nadu. Thank
you.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Madam, since 1969, the

people of Tamil Nadu have been mak-
ing this demand. Even twenty days be-
fore, Mr. Venkatraman had raised this
issue, but we could not get any reply. I
hope' the Government will take action.



771 Motion of Thanks

THE BEPUT CHAIRMAN: The
Law Minister is here and to heard it.

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS
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